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S H R I K R IS H N A  C H A N D R A  H A L - 
D E R  (D urgapur) : I n  5 th  Lok S abha a  
privilege m otion  was m oved against the 
th en  R ailw ay  M inister la te  L. N . M ishra , 
T h e  O pposition  L eaders w ere allow ed to 
see the  confidential records.

M R . S P E A K E R  : T h e  specific question  
th a t was un d er consideration  re la ted  to 
Notices und er R u le  222. T h e  d u ty  cast 
on  the Speaker is to  see w hether a  prima 
facie case has been  m ade o u t for a  m atter 
being given p rio rity  for being  raised as a  
m a tte r  o f privilege un d er R u le  222. T h e  
C h a ir has to  be guided in  this respect 
by  the R ules, precedents a n d  ru lings given 
earlier on  the  subject. I h ad  m ost carefully 
gone in to  these notices an d  felt th a t a  
clarification  from  the M inister o f F inance 
was called for. After I received the 
clarification  i t  was eviden t th a t the M inister 
o f  F inance h ad  no t a t  a ll m isled the H ouse,
far less deliberately , an d , therefore, consent
cou ld  no t be given to the  m atte r being
raised  as a  question  o f privilege und er
R u le  222 a n d  I h ad  inform ed the H ouse
accordingly.

T h e  L eaders o f G roups in  O pposition  
a n d  som e other hon . M em bers h ad  seen m e 
yesterday an d  I  h ad  snown them  the ori-
ginal docum ents as signed by  the P rim e 
M in ister. I t  is clear from  the docum ent 
as well as th e  clarification furnished by 
th e  M inister o f  F inance an d  the  supporting  
enclosures there to  th a t the  d ocum en t 
w hich h ad  in fact been signed by  the P rim e 
M inister was “ P ra tib h a  P ra tish th an  M a h a-
ra sh tra” an d  no t “ In d ira  G andh i P ra -
tib h a  P ra tish th an ” .

As I said in the H ouse yesterday if  there 
are  any  o ther docum ents or evidence the 
M em bers are  free to adduce  the sam e 
by  w ay of fu rther N otice under R u le  222 
an d  I am  prepared  to exam ine these Notices 
in  the ligh t o f Rules, precedents an d  past 
rulings. I  w ould request the M em bers 
th a t since I have an  open m ind  on this 
issue, we should le t the w ork of the House 
to  proceed.

P R O F . M A D H U  D A N D A V A TE  : I 
w an t to seek clarification ab o u t your sta te-
m ent. Y ou have said th a t V I  will be p re-
pared  to  exam ine any  fresh evidence th a t 
you l a y . . (Interruptions)

S H R I S A N T O S H  M O H A N  D E V  
(Silchar) : N o questions be allow ed after 
this.

P R O F . M A D H U  D A N D A V A TE  : 
Ask them  to  keep q u je t. I  am  rising w ith  
your permission.

M R . S P E A K E R  : Please sit dow n.

PROF. MADHU DANDAVATE :
I am seeking a clarification about what

you said. I w an t to know  from  you so th a t 
w e will do  the  needful accord ing  to your 
wishes. Y ou have said  ‘I  am  p rep ared  
to  exam ine an y  fresh evidence’. I  w an t to 
know  w hether you w ill ask the  G overn-
m en t to lay  on  the  table the cheques th a t 
have  been issued by the donors in  the nam e 
o f  In d ira  G an d h i P ra tish th an . I am
p rep ared  to give you the  receipts. (In-
terruptions)i

M R . S P E A K E R  : I shall cross the b ridge 
w hen I  com e to it. I am  no t co ncerned 
w ith  the cheques.

N ow , Q uestions. Shri R a m a v a ta r  
S hastri. x
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T H E  M IN IS T E R  O F  S T A T E  IN  T H E  
M IN IS T R Y  O F  P E T R O L E U M , C H E -
M IC A L S  A N D  F E R T IL IZ E R S  (S H R I 
D A L B IR  S IN G H ) : (a) to (c). A sta te-
m en t is la id  on  the T ab le  o f the  H rase .

Statement
(a) an d  (b). N o agreem ent has been

concluded betw een In d ia  an d  C u b a  for 
co llabo ra tion  in the d rug  industry .A  C u b a n  
delegation  headed  by the Vice M inister 
o f P ublic  H ea lth  visited In d ia  from  the 6 th
Ju n e  to 17th Ju n e  this year. A t the end
o f  this visit, the  delegation  h a d  discussions
w ith  officials o f the  G overnm ent o f In d ia . 
A  M e m orandum  w hich was in  the n a tu re  
o f the agreed  m inutes o f these discussions 
waS signed o n  17th Ju n e  1981. T h is m e-
m o ran d u m  broad ly  covered  the item s in -
d ic a te d  below

(i) C u b a’s in terest in  receiv ing  p re lim i-
. n a ry  tech n ica l details from  In d ia  

for se tting  up  an  a n tib io tic s  p lan t for 
the m anufacture o f Pen icillin , E ry th ro -
m ycin  and  T e tia cy c lin e  for a  to tal 
capac ity  o f 150 to n n e s  per annum .
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(ii) P o s s ib i l i t ie s  o f  C u b a  p ro c u rin g  te c h -
no lo g y  f r o j i  In d ia  f o r  sy n th e tic  d ru g s
in c lu d in g  a lc o h o l b a s e d  d ru g s  a n d
c h e n rc a ls .

$iii) C u b a ’s In terest in  o b ta in in g  a  techno- 
econo m e  feasib ility  re p o rt from  
In d ia n  parties  for p ro d u c tio n  o f S or-
b ito l from  sugar a n d  i n  secu ring  
S tero id  technology u tilis in g  H eco- 

^  gen in  as raw  m ateria l.

(iv ) In te res t o f the C a b a n  side in  sc ien tific
in v es tig a tio n  o f herbal rem ed ies/
m ed ic inal p lan ts in  co llabD 'a tio  i  w ith
In d ia n  L abora to ries lik e  the  C e n tra l
D ru g  R eserch  In s titu te  a n d  the C e n t-
ra l I n d ia n  M ;d :c in a l  P lan ts  O rg a -
gan isa tion .

(v) Poisibilities o f  the se tting  u p  oflhe p lan ts
in  th ird  countries b y  jo in tly  In d ia
arid  C u b a  for the  p ro d u c tio n  o f P h a r-
m aceu tica l specialities.

(v i) O ffer from  the C u b a n  s id e  to send a
sufficient q u a n ti ty  o f M elagen in  used
in  the  trea tm en t o f L e u co d erm i to
enab le the  I n d ia n  side to  ca rry  o u t
necessary c lin ic a l tr ia ls  for i ts  re g is-
tra tio n  in  In d ia ,

(v ii)  P roposal o f the  C u b a n  s id e  for jo in t 
research  on  PGrA-2, a n  in trm e d ia te  
for P rostag land ing , for fu rther conver-
sio n  in to  useful fin ished produets.

(v iii)  C  b a ’s nterest in  purchase fro n  In d ia  
o f  eq u ip m en t an  :l m ach inery  for p h a r-
m aceu tica l industry . I n d i a  agreed to
send a  lis t o f m anufacturers to C uba .

( ix )  T ra m m g  o f C u b a n  sc ie n tis ts  /e n g i-
n e e rs  in  In d ia  in  the field o f drugs 
an d  pharm aceu ticals.

(x) Possibilities o f  export o f  drug* from
In d ia  to C uba.

(xi) E xploring  the  psoisibilities o f m an u -
fac tu re  in  C u b a  of sera an d  vaccines
being p roduced  in  Ind ia .

(x ii) T h e  questi >n o f the possibilities of
financial assistance was raised b y  th e
C u b a n  side. T h e  In d ia n  side agreed
to  exam ine this question  in the  ligh t
o f  general policy in  such m atters on
receip t o f  specific proposals from  the
C u b a n  side.

(c) W hile f l j  specific agreem ent has been
concluded , the  visit o f  the  V ice-M inister 
o f  Pub lic  H ea lth , R ep u b lic  o f C u b a
a n d  the  discussions are  likely to result in
expand ing  th e  possibilities o f co llaboration
a n d  coopera tion  betw een the tw o countries
in  the  field o f  drugs an d  p h a rm aceu ti-
cals.
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ĝPcft I I 5TU21̂f̂

ir 3n7nT  | ?fr< q̂ fq*

mrfh: qT  V ̂jfl̂Tn ir TT̂-

*r ?ft 3mfr 11 ̂ pftw1  wRft tft

f̂t̂nT

«ft  srfRTHi n̂t wi 11 ̂ s

ftii ’n'rep;*5̂rn |, f*î
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SHRI GHULAM NABI AZAD : Sir, 
is there any other country other than 
Cuba with which we have gone in for colla-
boration this year and, if so, what is the 
name of the country ?

SHRI P.C. SETHI : Sir, I am afraid 
I do not have the information at the 
moment.
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% I f  th e  hon . M em ber
p u ts  a  separa te  question  I  w ill c e rta in ly  
g ive th e  in fo rm a tio n .

Critical Power Supply Position 
in Orissa

*328. S H R I  R A S A B E H A R I BE h E R A :
W ill the M in ister o f  E N E R G Y  be p leased  
to  sta te  :

(a) w hether his M in is try  a re  aw are o f
th e  c ritica l pow er su p p ly  position  in  O rissa; 
a n d

(b) w h a t steps have been taken  to ensure
a d e q u a te  pow er su p p ly  in  O rissa ?

T H E  M IN IS T E R  O F  S T A T E  IN  
T H E  M IN IS T R Y  O F  E N E R G Y  (S H R I 
V IK R A M  M A H A JA N ) : (a) T h e
Pow er supp ly  position in  O rissa is a t  p re -
sen t q u ite  satisfactory a n d  th e  S tate  is 
a b le  to m eet its unrestric ted  energy req u ire -
m en ts an d  peak  d em an d  fu lly .

(b) Does n o t arise.

S H R I  R A S B E H A R I B E H E R A  : S ir, 
in  O rissa pow er genera tion  has rem ained  
s ta g n a n e n t for the  la s t five years. O rissa 
G overnm ent in herited  the  capac ity  o f  914 
M W  and  th e  com bined  capac ity  o f ongoing 
pow er projects o f O rissa is on  ly  1160 M W . 
I t  is u n fo rtunate  th a t effective steps 
have no t yet been  tak en  to  increase 
pow er generation . M ay  I  know  from  the 
h on . M in ister w hether an y  investigation  
is proposed to  b e  conducted  to find o u t the  
lacu n ae  o f O rissa S ta te  E lec tric ity  B oard  
a n d  w h a t effective m easures are  proposed 
to  be taken for e lim inating  the  loopholes 
i f  any  ?

T H E  M IN IS T E R  O F  E N E R G Y  (S H R I 
A.B.A. G H A N I K H A N  C H A U D H U R I)  : 
M r. S p e a k e r , S ir, in  th e  S ix th  F ive Y ear 

P lan , O rissa is goin^ to have ano th er '5 6 0  
M W .In  T a lch e r Extension 110 M W . T h ere  
a re  slippages in  this unit. In d rav a ti I they  
•will do  as schedule, nam ely , 1983-84. 
U p p er K o la b , 380 M .W . T h a t  is com ing
som etim e in  1984-85. N ow  we have c lea red
the  U p p er In d ra v a ti  p ro ject. T h is  is o f

600  M .W . A ll these are  com ing to fru i-
tio n  in th e  7 th  F ive-year P la n .

S H R I R A S A B E H A R I B E H E R A  : 
W ith  a capac ity  o f 914 M .W . a n d  heavy 
ra in f a l l> the  O rissa S ta te  E lec tric ity  B oard  
w as even u n ab le  to m eet the  S tate  grid 's 
re q u ire m e n t o f 410 M .W . as a  resu lt o f 
w hich , 7 pow er-intensive industries h ad  
to  go th rough  a  30 per cen t pow er cu t in 
l a s t  sum m er. R a p id  industria lisa tion  p ro -
g ram m es h av e  been taken  u p  in  O rissa

an d  ab o u t 1,0 )0  industries are  g e tting  
processed, w hich  w ould  requ ire  a  m in im um  
capac ity  o f 2,003 M .W . o f  pow er. T h is  
is req u ired  for the  speedy im p lem en ta tio n  
o f the  p rog ram m e. In  view  o f  this, m ay
I  know  from  the  hon. M inister w hether
som e m ore n u m b er o f  pow er projects a rc
proposed to be tak en  up  im m ediately  in
O rissa an d  w h at is the  progress m ade so
far in  this reg ard  ?

S H R I  A .B.A . G H A N I K H A N  C H A U -
D H U R I:  As m y co lleagaue has rep lied  in  
answ er to the  m ain  question , as for as 
we know , there is no  pow er cu t in O rissa.

O rissa som etim es supplies ex tra  pow er to W est 
Bengal ; som etim es to D V C  an d  som ^tim :} 
to B ihar. S;>, I  d o n 't  th in k  there  is any  
pow er cu t there. L e t us take n o n th ly  
figures ; I  w an t to tell you ab o u t these. 
In  1981, A pril, th e  req u irem en t was 250 
M illion  U nits. T h e  supp ly  was 281 M illio n  
U nits. In  1980 A pril the req u irem en t 
w as 253 M .U . T h e  su p p ly  was 155 M .U . 
T h e re  was a  shortfall o f M inus 98 M .W . 
F or the present, in  the m on th  o f A pril 
there  was no shortage. In  A pril it is P lus 
31 M .W . S im ila rly  if  you take su p p ly  i i  
th e  m on th  o f M ay  there is positive im o rv  
vem en t an d  there is no  shortfall a t a ll .  
O n ly  in  the m o n th  o f  June  there seems to 
be some shortfall o f 11 M .U . T his is belter 
th a n  last year, th a t is, 1980. In  subsequent 
m onths there is no shortfall a t a ll . In  the 
m on th  o f A ugust there is no shortage. 
A p a r t from  this there are  also som e projects 
w hich  I  m ay  tell you. O rissa is supposed 
to  have 75 M .W . ou  o f 600 M .W . p rod u ced  
from  F arakka S upper-therm al pow er 
sta tion . T h ey  will also get a  share o u t o f  
710 M .W . H ydel pro ject being taken u p  
in  the C en tra l Sector in  B ihar. T h e  O rissa 
C h ie f M inister is very m uch  anxious ab o u t 
th e  estab lishm ent o f  super-therm al pow er 
s ta tio n  a t T a lch e r.

M R - S P E A K E R  : Such  long sta tem ents 
c an  be la id  on  the T a b le  o f  the H ouse. 
I t  is too long.

S H R I A .B .A .G H A N I K H A N  C H A U -
D H U R I  : W e a re  looking in to  it  a n d  we 
w ill see w h at can  be done.

M R . S P E A K E R  : I t  is too long. I f  it  
is too long, you can  lay  the sta tem en t on  
the  T a b le  o f the  H ouse.

D R . K R U P A S IN D H U  B H O I : T h e
M in ister has no t c learly  answ ered the ques-
tio n . T h e re  is deficiency in  regard  to the ca -
p ac ity  u tilisa tion  by  the  d ifferen t therm al 
pow er s ta tio n s  a n d  hydro  pow er stations 
in  O rissa. T h e  S ta te  E  ec rtric ity  Board 
is p roducing  o n ly  u p to  45 o f the 
in sta lled  capac ity , an d  so they  resorted  
to  pow er c u t last year. M y  friend M r. 
P ra n a b  M ukherjee is not here. H e can  
tell us w hether the R ourkela  S teel p la n t




